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MR. SPEAKER : I wililook into this. 

SlUtI G. VISWANATHA,N (Wandi-
WISh): That day it was a1m0lt a fareweU 
function. Now. Sir. you ~ to take back 
whatever you said. 

SHRI PILOO MODY (Godhra): You 
must expunge your 0WIl rtmQb. 

MR. SPEAKER: I Aid dIIt day"unIcu 
the Prime Minister ~ about it 
otberWise." . 

SHRI H. N. MUKERJEE (Ca1ama-
North-Bast): That is eDCtIy whae the 
proc:ect4rA1 point COIDn ill. ~ apct 

from ~  onal IikiDa for the Minister, 
the prol:thral aspect of the !Utter am-
timIes to htitate aDd puzzle miDy of us. 
Yoa pereUtted a statement to be made the 
other da1 which was, obvioua1y, premature. 
0bvi0aIJY, the Prime Minister had either 
not communicated her refusa1 to accept 
his resipation, or had spoken to him in a 
very confusing manner. Last time we had 
already wasted the time of the House, 
every second of which is paid for by the 
people of this country. and that is why 
procedure becomes important. We are all 
fond of Dr. Karan Singh. Personally 
speaking, perhaps I am fond of him more 
than most of the members of this House. 
But, in so far as the procedure is concerned, 
I am deeply distrubed to find that the Prime 
Minister's a\1ergy to have her presence in 
this House leads perhaps to all kinds of 
things coming up, leading to the waste of 
time of this House. We are wasting the time 
ofthil House with impunity. 

SHRI PlLOO MODY: Naturally, 

D. S. G. (Gmi) 1872-'13 2CO 

SHRI SHYAMNANDAN MISHRA: 
(Be1UlU1li): May I raiae another point of 
procedure? Would it now be the normal 
practice in this House that when the realg-
nation of a Miniater is in the process of con-
sideration. the Minister would come forward 
and ma};e a statement in the House ?-
Sir, you would remember that the statement 
of the Minister had an extremely confusing 
e1fect on the minds of most of the members. 
preaent, and the Minister would not have 
come forward with that statement unlcss the 
Prime Minister had given an inkling of 
her mind that ahe was going to accept that 
resignation. That was the impression tha' 
W!: ,ot. 

IJ· 45 hrl. 
SUPPLEMENTARY DEMANDS FOR:. 

GRANTS (GENERAL), Isnz-73 
--contd. 

MR. SPEAKER: Shri K.It. ~ 

to continlJe his reply. 
SHRI S. M. BANERJEE (lCanpur) ~ 

May I make a submissioD. Sir? There is L 

_-item that has appeared in PIIIfiIn-. 
I quote : 

"Rotten milk powder, ghee from ~ 

sold to the poor." 

I have also given a Call Attention Notice-
on it. Because it comes under the Supple-
mentary Demand for Grant relating.to 
the Ministry of Agriculture, you may kindly 
allow me to make a submission and the 
Minister may reply to it. r will take 
only a minute. 

MR. SPEAKER : The Minister is. 
already replying to the debate. 

SHRI S. M. BANERJEE : Suppose I 
interrupt him. This is a very important 
matter. 

MR. SPEAKER : When the Minister 
.is already replying to the debate, how can 
you make up another speech in between? 

being a woman, she had second thoughts SHRI S.M. BANERJEE: Not a speech. 
this time. only a submission. 
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SHRI S.M. BANERJEE : This is a 
very aeri01l8 thing that has come out in the 
papers. It is a shame! (l nterruptitm) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.R. 
GANESH) : Mr. Speaker, Sir, I am thankful 
to the hon. Membera who have participated in 
the debate on the Supplementary Demands. 

This is a third and last batch of Supple-
mentary Demands presented duriDg the 
current financial year. The hiah·light of 
these Supplementary Demands which have 
been debated is that a substantial allotment 
has been made for Defence Services. for 
BiYina lJBIII:·in-aid to States. for giving 
loan I!IIiBtance to States and for gi'ling usia-
tancc to &ngJedesb Apart from the 
additicmal demands of interest on debt and 
ocher charaa, there has been a substantial 
inc:reae in the share of States from the 
UniaD Excise duties. The demands are alIo 
cbarac:terised by payment of increased subsidy 
to Food Corporation of India, additional ex-
peaditure for the purchase of fertilisers 
and also for equity capital of Neyveli Lignite 
Corporation, for expenditure on non-coking 
CXJal mines and the Fertiliser Corpora-
tion of India. 

There are two or three specific points 
which the hon. Members have raised and 
which require some reply. Shri S.M. 
Banerjee raised a question about the Im-
plementation Cell to consider the Report 
of the Pay Commission. As he is aware, 
like the Last Pay Commission, the Im-
plementation Cell is being set ~  in the 
Ministry of Finance. It is this Cell which will 
process the Report of the Pay Commission 
as expeditiously as possible. As far as the 
personnel of the Cell is concerned, it will 
be headed by an Additional Secretary and 
the proposals in this regard, for having 
the necessary personnel, have alreadY been 
Pl'OCased and sent to the Appointment 
Committee of the Cabinet. 

SHRI K.R. GANESH: He is not goq 
to head the Cell. Although I do not scree 
with the criticism that the hon. Member has 
made about the Member-Secretary, for the 
purpose of propriety, it will be headed 
by another officer, not by the Member-
Secretary. 

hs far as the question of diffusion of presti 
ownership is concerned, this question is 
engaging the attention of the Government. It 
is being examined in the light of the Supreme 
CoUrt judgement on the earlier newsprint 
policy for 1972-73. It is enpgiDa the 
attention of the Government at the IJipest 
level. 

SHRI S. M. BANERJE2 : Will ,w 
consider the questmn of pensioners? 

SHRI K.R. GANESH : As reprds 
pensioners. I have answered it a Dumber 
of times. The question of peDBioDera. will 
be deah with when the Government has tUm 
a decision on the question of emoluments 
and pensionary benefits to retiring Gcmm-
ment employees. On the basis of that. the 
question of pensioners will be decided on 
merits. 

With these few words, I commend these 
Demands for the acceptance of the House. 

SHRI S.M. BANERJEE : This is • 
very important matter, Sir. I would, with 
your permission, ~  his kind attention 
to the Press news in Patriot dated March 18, 
19i3 : 

"Rolton Milk Powder, ghee from 
WFP sold to the poor. 

"Several thousand tonnes of skimmed 
milk powder and butter oil (ghee) 
labelled 'buyers beware' and 
'unfit for human consumption' 
were permitted by the Ministry of 
Agriculture to be sold among the 
section of people who are described 
as cvulnerable' J according to reliable 
source. 



[Shri. S. M. Bsrerjeej 
"The 'damaged' milk . powder and 

buner oil were received by the 
Agriculture Ministry under the 
World Food Frogramme (WFP) 
plan operation project No. 618, 
the sources revealed. 

"Tills consignment was so bad that it 
was giving an 0 ffensive odour md 

SHRI P.G. L ~  (AbIDe-
dab-::rr: On a pointl of ~  "Bdore'You -put the motion to the vote, may I1iUbiait 
t!lf the House is not duly constituted? 
I want to suggest further that between I' 00 

and 2'00 p.m. '" 

MR. SPEAKE ~  The number is being 
counted. 

could not be utilised in milk pro- SHRI P.G. MAVALANKAR The 
cessing by the Delhi Milk Scheme House is not duly constituted. 
and other plants in three other 
metropolitllIl cities-Bombay, Cal" 
cutta and Madras. 

"Therefore, the scuree pointed out, 
these articles were sold among the 
illiterates . ~  the Agriculture 
Ministry's permission. 

"The first consignment consisting of 
abOut 5,000 tonnes of milk puwder 
and abOut 800 tOMes of butter 
oil was sold in bustees in the 
'Rajasthan Canal Project' .. " 

I· would request the hon. Minister t, tell 
us if he has any information on tJus. J f 
be baa no information. will tI e hOll .. vI'ill .. el. 
Pm£. Sber Singh, rerly to this? Thi. s a 
Ievea/ing new.. Poor illite':"'l'" have been 
aupplled these things. 

SHRl K.R. (JANESH: At the moment, 
I have no mformation on what the hoD. 
Member has raised. My aenior colleague 
fa also here.' He has also heard what the 
hon. Member has said. We will communi-
cate. 

SHRI S.M. BANERJEE : Will he 
make a statement? 

MR. SPEAKER: You go to the extreme 
<If getting commitments everywhere. 

SHRI S.M. BANERJEE: What abOut 
those poor people, Sir? 

MR. SPEAKER : That is why, I allowed 
it to be raised. 

The question h : 

"That lhe re.pective supplementary 
sums I.ot exceeding the amounts 
,hown in the third colutnn of the 

order paper ........ 

I can understllIld if there is no quorum 
between 1"00 and 2'00 p.m., during hmch 
hour, and after 6'00 p.m ... 

MR. SPEAKER : You know what we 
have settled. Do not be very hasty in your 
obsenations. 

SHRI P.G. MAVALANKAR 
they are having large sums vote,'. it is l.lle 

obligation of the ruling Party to see to it 
that the House is duly constitute,! •. 

MR. SPEAKER : I know you are a ~ 
alert Member. J appreciate it and I am 
very nappy about it. BIlt, after all, we have 
such an understanding in the House, but if 
you do not want to follow it. I, as Speaker, 
have no alternative.. (Interruptions) If then: 
is no lunch hour, that does not mean that the 
lunch hour is suspended. It is only whea 
we suspend the lunch-hour. . •.. 

SHRI P.G. MAVALANKAR: This is 
before lunch. But the House must be 
constituted correctly all the time. 

MR. SPEAKER : In spite of that, 
when the whole House decides and the BAC 
has already agreed to it, we take it as a con-
tinuing sitting. 

Any way, I am ringing the bell .... 
Now, the House is duly-I won't use the 

word 'constituted'-the quorutn is there. 

The question is : 

"That the respective Supplementary surna 
not exceeding the amounts shown in the 
third colutnn of the order paper be granted 
to the President to defray the c:harg5 which 
will come in course of payment during' the 
yCBI ending the 3ISt day of March. '1973 



,;.2951)· ,$.. G. (Gen.) 
'- . U7%-73 '. 

PIit\LGUNA 29. 1894 (SAKA) 
'. ,-'-., .{"". . . , D. S, G. (Gen,) 2 JO 

1972-/3 
n respect of the foll,!wing demands entered 
, the 'second column thereof-

Lemand Nos. I to 5, 7, 10, II, 14, 18, 
20, 22, 27, 29. 31, 

33, 34, 37, 38, 40, 41. 
45 to 48, 57, 64. 66. 
70, 72 75. 76 82, 83. 
85. 89, 90. 95. 95• 99' 
104, lOS, 113, to n6, 
Ilti, 120, 125, 126, 
129, 132, 133 and 

136." 

. The ",olioll was adopted. 

[The A[Oliolls Jor Supplemcntary 
.1)<",,;' asIcr Gr"'.I$ u:ilieh w<TC .dop/cd by 
llie Lo" S .. bha, arc reproduccd below-Ed.] 

DEMAND No. I-MINISTRY OF l'EPENCE: 

"That a Supplementary sum not exceed-
ing Rs. 5.49,000 be granted to the President 
to defray the chaIges . which will come in 
course of: payment during the year ending 
W 31st .d,*, of March, 1973, in respect 'of 
'Ministty of Defence'." 

r'EMAND No. 2-DpPENCE SI,RVlCES, 
EFFECfIVE-ARMy 

"That a SupplemenIary sum not ex-
ceeding Rs. 1,53,65,00,000 be granted' to the 
President to defray the charges which will 
come in course of payment during the year 

·ending the 3ISt day of March, 1973, in respect 
-of 'Defence Services, EffectiTe-Arrny' ... 

DEMAND No. 3-DEPENCE SERVICES, 
EPPBCTIv\!-NAVY 

"That a Supplementary sum not exceeding 
RI. 4,II,50,ooo be granted to the President 
to defray the charges which will come in 
,course of payment during the year ending 
·the 31St .day of March, 1973, in respect of 
'Defence Services, Enecth'c-Navy'." 

DEMAND No. 4-DI!PENCE SERVICES, 
EFFBCflVE-AIR FORCE 

"That a Supplementary sum not exceed-
ing Rs. 27,71,20,000 be granted to the Presi ' 
dent to defray the charges which will come 
;ill course of payment during the year erufinaq 

the 31St day or March, 1973, in respec-t of 
'Defence Services, ~  Force'," 

DEMAND No. S -DEFENCE Si!RVICES. NON-
£PPPcrIVE 

"That a SupplemenIary sum not excce 
ding Rs. 3,00,00,000 be granted to the Pre-
~  to defray the charges which will come 
m course of payment during the year ending 
the 31st day of March, 1973, in respect of 
'Defence Services, Non-Effective'." 

I,EMAND NO.7-EDUCATION 

"That a Supplementary sum not exceed-
ing Rs; 5,26,50,000 be granted to the P resi-
dent to defray the charges which will come in 
course of payment during the year ending the 
31st day of March, 1973, in respe9l of 'Edu-
cation'." . 

DEMAND No. 10-OTHER REVENUE llXPI!NDI-
TURE OF TIm "11l'115TRY OF EXTERNAL" 

AFFAIRS 

"That a SupplemenIary sum not exceeding 
Rs. 80,00,00,000 be granted to the President 
to defray the charges which will come in 
course of payment during the year ending the 
31st day of March, J973,in respect of 'Other 
Revenue Expenditure of the Ministry of Ex . 
terna! Affairs'." 

I;EMAND No. ii-MINISTRY OF FINANCE 

"That a Supplementary sum not exceed-
ing Rs. 47,78,000 be granted to the President 
to defray the charges which will come' in 
course of payment during the year ending 
the 31st day of March, 1973, in respect of 
'Ministry of Finance·· ... 

DEMAND No. J4-TAXEs ON INCOME 
INCLUDING CORpORATION TAX, ETC. 

"That a Supplementary sum not ex-
ceeding Rs. J .30,00,000 be granted to the 
President to defray the charges which will 
come in course of payment during the year 
ending the 31st day of March, 197:1, i.n 
re&pec! of 'Taxes :In income including 
Corporation Tax, etc', .. 
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"That a Supplementat Ylum not ClIIceed-
iDa RI. 13,38,000 be grant:d to the Presi-
dent to defray the charges which will come 
in course of payment during the year ending 
the 31st day of March, 1973, in respect of 
cMint'." 

Dl!MAND No. 2.0-0PIUM FACTORIES AND 
ALItALOID WORKS 

"That a Supplementary Bum not exceed-
ing Rs. 1,42.,00,000 be granted to the Presi-
dent to defray the charges whick will come 
in course of payment during the year ending 
the 31st day of March, 1973, In respect of 
Opium Factories and Alkaloid Works." 

DlMAND No. ~  TO STATE 
AND UNION TERRITORY GovIIRNMENTS 

"That a Supplementary sum not ex-
cee4in1 RI. 1,05.00,00,000 be IfBDted to the 
Prelident to defray the cbatJes which wi\] 
Ouae in coune of payment during the year 
eDdina the 31st day of Man:h, 1913. in 
lespec:t of 'Orants-In-aid to State and Union 
Territory Governments." 

DblAND No. 27-PAYMENTS TO TIll INDIAN 
CouNCIL OF AGRICUL TtJJtAL lUsBAKCH 

"That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the Pre-
sident to defray the charges which will 
come in course of payment during the year 
ending the 3ISt day of March, 1973, in res-
pect of 'Payment to the Indian Council of 
Agricultural Research." 

DEMAND No. 29-I)EPARTMENT OF FOOD 

"That a Supplementary sum not ex-
ceeding Rs. 16,21,00,000 be granted to 
th e President to defray the charges which 
will come in course of payment during the 
the year ending the 31St day of March, 
1973, in respect of 'Department of Food." 

DEMAND No. 31-DEPARTMENT OF Co-
OPERATIO!'! 

"That a Supplementary sum not ex-
ceeding Rs. 93,78,000 be granted to 
the President to defray the charges which 
will come in course of payment during the 

year endiq the 3I1t day of March. 15173-
in respeCr .f,'Department of Co-opentior." 

OBMAND NO. 35-FORl!IGN TRADB 

"That a Supplementary sum no IClilceed-
ingRs.6,h.t3,ooobe granted to tbe Presi-
dent to defray the charges which wiU come 
In course of payment during the year ending. 
the 3I1t day of March, 1973, in resnect of 
'Foreign Trade'." 

DIlMAND No. 34-EXPORT-ORIBNTBD ~

TRlIISo 

"That a Supplementary sum not ex-
ceeding Rs. 30,76,000 be granted to the 
President to defray the charges which will 
allDe In course of payment during the year 
ending the 3I1t day of March, 1973, in 
respect of 'Bzport-Oriented Industries." 

DEMAND No. 37-MINISTRY OF HOMB 
AFFAIRs 

"That a Supplementary sum not d-
ceeding RI. 88,000 be granted to the Pre-
aillent to defray the charJee which wil. 
come In course of payment durinl the year-
endina the 311t day of March, 1973, in res-
pect of • MInistry of Home Affain." 

DIrMAND No. 38--CABlNBT 

"That a Supplementary sum not ex-
ceeding RI. 14,2.1,000 be granted to the 
PIC!lident to defray the charges which wiD 
arme in course of payment during the year 
ending the 3ISt day of March, 1973, in 
respect of 'Cabinet,''' 

DEMAND No. 40-POLICE 

"That a Supplementary surn not ex-
ceeding Rs. 10,23,28,000 be granted 
to the President to defray the charges which 
will come in course of payment during the-
year ending the 3 ISt day of March, 1973, 
in respect of ·Police." 

DEMAND No. 4l-CENSUS 

"That a Supplementary sum not ex-
cel!ding Rs. 19,15,000 he granted to the 
President to defray the charges which 
will come in course of payment during the 
year ending the 3ISt day of March, 1973. 
In respect of ·Census." 
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DI!MAND No. 45-DBLm 

"That II Supplementary sum not ex-
ceeding Rs. 4,94.86,000 be granted to the 
President to defray the charges which witl 
come in course of payment during the year 
ending the 31st day of March. 1973, in 
respect (If 'Delhi· ... 

DEMAND No. 46-CHANDIGARH 

"That a Supplementary sum not ex-
ceeding Rs. 1,82,89,000 he granted to the 
President to defray the charges which 
will come in course of payment during the 
yellr ending the 3ISt day of March, 1973, 
in respect of 'Chandigarh." 

DBMAND NO. 47-ANDAMAN AND NlCOBAlt 
ISL'\NDs 

"That a Supplementary sum not ex-
cc:dilll Rs. 1.47.55,000 be gnnted to the 
President to defray the charges whicb will 
come in course of payment during the 
year ending the 31St day of March, 
19'73, in respect of 'Andaman and Nlcobar 
~  

"That a Supplementary sum not exceed-
ing RI. 2,15,87,000 be granted to the President 
to defray the charges which will come in 
course of payment during the year ending 
the 3ISt day of March, 1973, in respect of 
Arunachal Pradesh· ... 

DBMAND No. 57-INFORMATION 
PUBLICITY 

AND 

"That a Supplementary sum not exceed-
ing Rs. 56,00,000 be granted to the President 
to defray the charges which will came in 
course of payment during the year ending 
the 3ISt day of March, 1973, in respect of 
'InformaCicID and Publicity·." 

DilMAND No. 64-MINISTRY OF LAW AND 
JUSTICE 

"That a Supplementary sum not 
exceeding Rs. 1,000 be granted to the 
President to defray the charges which will 

QOD1e in coune of payment duriDg the year-
eDdiDg the 3 ISt day of March, 19'73, in 
respect of .MInistry of Law and Justice· ... 

DEMAND No. 66-MINImlY OP l'BTlto-
LEUM AND CHEMICALS 

"That a Supplementary IUDI not ex--
ceeding RI. 2,53,92,000 be graated to the--
President to defray the charges which will 
come in course of payment during the year-
ending the 3ISt day of March, 1973, in 
respect of 'Ministry of Petroleum and 
Chemicals'." 

DEMAND No. 7o-RoADS 

''That • Supplementary sum not ex--
ceediDg Ra. 2,39.44,000 be granted to the 
President to defray the charges which will 
cxme in c:ourae of payment during the year 
eDdiDa the 31st day of March, 19'73. in 
respect of 'Roads'." 

DIiMAND No. 73-PoltTS 

''That • Supplementary sum not a-· 
ceediDg Ra. 2,81,00,000 be granted to the 
President to defray the charges which will 
come in c:ourae of payment during the year--
ending the 31st day of March, 19'73. in 
respect of 'POltTs'." 

DEMAND No. 7S-DllPAltTMENTAL OP 
ST1!I!L 

''That a Supplementary sum not ex--
ceeding Rs. 7,35,73,000 be granted to the 
President to defray the charges which will 
come in course of payment during the year 
ending the 31st cay of March, 197:;1, in res-
pect of Department of Steel.'" 

J;)BMAND No. 76-DEPARTMENT OF 
MINES 

"That a Supplementary sum not 
exceeding Rs. 8,S7041,000 be granted to 
the President to defray the charges which 
will come in course of payment during the 
year ending the 31st day of March, 1973 
in respect of 'Department of Mines'." 

DBMM'D No. 82-MINISTRY OF WORKS AND 
HOUSING 

"That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the President 
to defray the charges which will come in 
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course ,of payment during tt1e year endiDg 
dlc 31st day of March, 1973, in respect of 
< Ministry of Works and HousiIj8' ... 

DIiMAND No. 83-PuBuc WORKS 

"Thilt a Supplementary sum not ex.. 
ceeding Rs. ~  be granted to the 
President to defray the charges which will 
cOme in course of payment during the year 
~  the 31St day of March, 1973, in 
,respect of 'Public Works· ... 

DE.\IAND No. 86-ATOMIC ENERGY RESEARCH 
AND NuCLIlAR POWER SCHEMES 

"That a Supplementary sum no! ex-
ceeding Rs. 2,000 be granted to the Presiden 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1973, in respect of 
, Atomic Energy Research and Nuclear 
Power Schemes'.' 

DEMAND No. 89-POSTS AND Tm.EGMPRS 
WOJIKING EXPENSES 

"That a Supplementary sum not ex-' 
,a:eding Rs. 2,86,87,000 be granted to the 
President to defray the charges which will 
·come in course of payment during the year 
ending the 31st day of March, 1973, in respect 
of 'Posta and Telegraphs Working Expenses· ... 

.DEMAND No. 9O-POSTS AND TEu!GRAPRS 
DIVIDIIND TO GIINERAL REvI!NuEs, APPRO-
PRIATIONS TO RxIsmtvE FUNDS AND RlIPAY-
MENT OF LoANS FROM GENmw. REVENtlES 

"That a Supplementary Bum net ex-
ceeding Rs. 12,08,67,000 be granted to the 
President to defray the charges which will 

·come in course of payment during the year 
·endng the 31st lay of Maroh, 1973, in res-
pect of posts and Telegraphs Dividend to 
General Revenues, Appropriations to Reserve 
Funds and Repayment of Loans from General 
Revenues'." 

.DEMAND No. 9S-DEpARTMENT OF PARLIA-
Ml!NTARY AFFAIRS 

"Utat a Supplementary sum not ex-
ceediDg Rs. 90,000 be granted to the President 

'to defray the charges which will come in 

course of payment during the year ending the 
31st day of March, 1973, in' respect of 
'Department of Parliamentary Main' ... 

DEMAND No. 96-DEPARTMENT OF SClENCB 
AND TECHNOLOGY 

"That a Supplementary sum not ex-
ceeding Rs. 1,000 be grn nted to the President 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1973., in ~  of 
'Department of Scienet' allu Technology'." 

DEMA:-ID No. 99-DEPAIG.\iENT OF SUPPLY 

"Thilt a Supplementary sum not ex· 
ceeding Rs. 2.97,00,000 be granted to the 
President to defray the charges which will 
come in course of payment during the year 
ending the 31st day of March, 1973, in 
respect pf 'Department of Supply'," 

~  ~  :'CE CAPITAL 

OI'nA\'. 

"That a Supplement;,:r)' sun'. r.ot <x-
ceeding Rs. '5,92,oo,coo h( grant<Q to the 
Pre&idem to defray the c1'2rglb wbch will 
come in course of payment during the year 
ending the 31S! day of M2rch, 1973, in 
respeC! of 'Defence Capital Outlay· ... 

DEMAND No. I05-0T}tI!R CAPITAL OUTLAY 
OF THE MINISTRY OF DEFENCB 

"That a Suppl{mcf!!ary sum f!ot ex-
ceeding Rs. 15,30,000 be granted to the 
President to defray the charges which will 
come in course of paymer.t during the year 
ending the 3Ist day of March, 1973, in 
respect of 'Other Capital Outlay of the 
Ministry of Defence'," 

DEMAND No. !I3-LoANS AND ADVANCES 
BY TIlE CENTRAL GOVERNMENT 

"That a Supplementary sum not ex-
ceeding Rs, 15,55,07,000 be graf'!cd 10 the 
Presidel".t to d, !,ay the charges which will 
come in 'ccurse cf paymer.! during 'r.e )car 
end in!: the 31St day of March, 1973, in 
respect of 'Loar« and Advances by II,e 
Central GOv'TOment.' .. 
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DEMAND No. 1!4.-PURCHASE OF FOOD 
GRAINS AND FERTILIZERS 

"That a Supplementary sum not ex-
ceeding Rs. 67,55,17,000 be granted to the 
President to defray (he charges which will 
come in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of ~  of Fooclgrains and Ferti-
lizer!'," 

DEMAND No. 1I5.--oTHER CAPITAL OL'TLAY 

OF THE MINISTRY OF AGRICULTURE 

"That a supplementary sum not ex-
ceeding R,s. 1,000 be granted to the President 
to defray the charges which will come in 
course of ~  during the year tnding 
the 31st day of iYlarch, 1973, in respect of 
'Other Capital Outlay of the Ministry of 
Agriculture'." 

DEMAND No. I 16.-CAPITAL OurLAY OF THE 
MIN'ISTRY OF FOREIGN TRADE 

"That a Supplementary sum not ex-
ceeding Rs.II,Ooo be granted to the President 
to defray the charges which will come w 
course of payment during the year ending 
the 31st day of March, 1973, in respect of 
'Capital Outlay of the Ministry of Foreign 
Trade'," 

D8MAND No. II8.-CAPITAL OL'TLAY IN 
UNION TERRITORIES. 

"That a Supplemcatary sum not ex-
ceeding Rs. 41,45,000 be granted to the 
Plesident to defray the charges which will 
come in course of p"yment during the year 
ending the 31st day of March, 1973, in res_ 
pect of 'Capital Outlay in Union Terri-
tories'. tt 

DEMAND No. 120.-CAPITAL OUTLAY OF THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. 

"That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the President 
to defray the charges which will come in 
DOurse of payment during the year ending 
the 31st day of March, 1973, in respect of 
"Capital Outlay of the Ministry of Indus-
rial Development'." 

DFMAND No. 125.-CAPITAL OUTLAY OF 
THE MINISTRY OF PETROLEUM AND 
CHEMICALS 

"That a Supplementary sum not ex-
ceeding Rs. 21,99,89,000 be granted to the 
President to defray the charges which will' 
come in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of 'Capital Outlay of the Ministry 
of Petroleum and Chemicals'." 

DEMAND No. 126.-CAPITAL OUTLAY ON 
ROADS 

"That a Supplfmer.:ary sum not <x-
ceeding Rs. 7,48,90,000 be granted to the 
Pre.ident to defray the charges which will 
come in course of payment during the year 
ending the 31ST day of March, 1973, in 
respect of 'Capital Outlay on Roads'." 

DEMAND No. I29.-0THER CAPITAL OUTLAY 
OF .THE 
MINES. 

MIN'ISTRY OF STEEL AJoII>· 

"That a Supplementary sum not ex· 
ceeding RI. 36,97,01,000 be granted TO the 
President to defray the charges which will' 
come in COUlSe of payment during the ye8l 
ending the 31st day of March, 1973, in res-
pect cf 'Other Capital Outlay of the Ministry 
of Steel and Mines'." 

DEMAND No. 132.-CAPITAL OurLAY ON. 
PUBLIC WORKS. 

"That a Supplementary sum not ex-
ceeding Rs. 3,00,00,000 be granted to the 
President to defray the charges which will 
come in course of payment during the year. 
ending the 3Ist day of March, 1973, in res-
pect of 'Capital Outlay on Public Works'." 

DEMAND No. 133.-DELHI CAPITAL·OurLAY 

"That a Supplementary sum not ex-
eeding Rs. 4S,70,000 be granted to the 
President to defray the charges which will' 
come in course of payment during the year-
ending the 3Ist liay of March, 1973, in. 
respect of 'Delhi Capital Outlay'." 
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':DEMAND No. I36.-CAPITAL OUTLAY ON and Out of the Consolidated Fund of India 
POSTS AND TI!LI!GRAPHS (NOT MET for the services of the financial year 1972-73, 
FROM REVENUE). be taken into consideration." 

"'That a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the Presidet\t 

"to defray the charges which will come in 
oourse of payment durin g the year ending 
the 31st day of March, 1973, in respect of 

"Capital Outlay on Posts and Telegraphs 
(Not met from Revenue)· ... 

APPROPRIATION BILL·, 1913 

THE MINISTER OF STATE INTHE 
'MINISTRY OF FINANCE (SHRI K.R. 
GANES H): I beg to move for leave to 

introduce a Bill to authorise paymCI\t and 
.ppropriation of oertain further BumS from 
lind out of the Consolidated Fund of India 

"for the services of the financial year 1972-73. 

MR. SPEAKER.: The question is: 

"That leave be granted to introduce a 
'Bill to ~  payment and appropriation 
, of cenain further 8\lrnS from and out of the 
Consolidated Fund of India for the services 
of the financial year 1972-73." 

The motion was adopt eli. 

SHRI K.R. GANESH : I inttoducet 
'"the Bill. 

I beg to movet: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1972-73, 
be taken into consideration." 

MR. SPEAKER: The questionis 

"That the Bill to authorise payment and 
appropriation of certain further sums from 

The motum Ulas adopted. 

MR. SPEAKER: The question is 

"That clauses 2 and 3, the Schedule, 
Clause I, the Enacting Formula and the 
Title stand part of the Btl!." 

The motion fDas adopted. 

Clausu 2 turd 3, the Schedule. Clause I, the 
Enaeting Formula mid the Title were 

added to the Bill. 

SHRI K.R.GANESH: Sir,I move: 

"That the Bill be passed." 

MR. SPEAKER : The question ill 

"That the Bill be passed." 

'1 he motion was adopted 

13 hra. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS)·, 1972-73 

MR. SPEAKER: We shall now take 
up the Supplementary Demands for Grants 
(Railways) for 1972-73. 

DI!MA.'ID No. I.-RAILWAY BOARD 

MR .• SPEAKER: M<:>tion moved : 

"That a Supplementary sum not ex-
ceeding Rs. 3,61,000 be granted to the 
Preaident to defray the charges which will 
come in course of payment during the year 
ending the 31St day of March, 1973. in 
respe ct of 'Railway Board'." 

DEMAND No. 4.-WORKING EXPENSES-
ADMINISTRATION 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not ex-
ceeding RI. 1,80,56,000 be granted to the 

·Published in Gazette of India Extraordinary Part II, section 2, daled 20-3-73. 
tInttoduced/Moved with the recommendation of the President. 
tMoved with the recommendation of the President. 


